IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL
EASTERN ZONAL BENCH: KOLKATA

REGIONAL BENCH - COURT NO. 1

Service Tax Appeal No. 75263 of 2015

(Arising out of Order-in-Original No. 10/COMM/CE/SLG/14-15 dated 23.12.2014
passed by the Commissioner of Customs, Central Excise and Service Tax, Siliguri
Commissionerate, C.R. Building, H. Mukherjee Road, Hakimpara, Siliguri - 734 001)

M/s. Unichem Laboratories Limited : Appellant
NH-31A, Bhagheykhola, Post: Majhitar,
Rangpo, District: East Sikkim, PIN - 737 138

VERSUS

Commissioner of Customs, Central Excise and : Respondent

Service Tax

Siliguri Commissionerate

C.R. Building, Haren Mukherjee Road, Hakimpara,
Siliguri = 734 001

APPEARANCE:
Shri Narayan Kr. Agarwal, Advocate for the Appellant

Shri P.K. Ghosh, Authorized Representative for the Respondent

CORAM:

HON’BLE SHRI ASHOK JINDAL, MEMBER (JUDICIAL)
HON’BLE SHRI K. ANPAZHAKAN, MEMBER (TECHNICAL)

FINAL ORDER NO. 75973 / 2024

DATE OF HEARING / DECISION: 21.05.2024

ORDER: [PER SHRI ASHOK JINDAL]

The appellant is in appeal against the impugned
order wherein the CENVAT Credit distributed by the
head office of the appellant has been denied on the
premise that the registered office had not registered
the appellant in their ISD certificate for distribution of

input service tax credit.

2. Heard the parties and considered their

submissions.
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3. On perusal of the records, we find that the head
office of the appellant was registered as Input Service
Distributor (ISD) which is evident from the Certificate
of Registration. For better appreciation, scanned copy

of the same is extracted hereinbelow: -
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3.1. Further, when the appellant-unit had started,
the head office applied for inclusion of the name of the
appellant-unit in terms of Rule 3(1) of the Service Tax
(Registration of Special Category of Persons) Rules,
2005 wherein an ISD is required to apply for
registration, within a period of thirty days of the

commencement of business by an assessee. The same
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has been done within twenty days from the date of
commencement of business in the present case and
certificate to that effect, of inclusion of name of the
appellant has also been obtained. For better

appreciation, the same is extracted hereinbelow: -
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UL CENTRAL BOARD OF EXCISE AND CUSTOMS L
.\.».\ii:l‘:!‘ Ministry of Finance - Department of Revenue }‘ {

FORM ST-1
[Application form for registration under Section 69 of The Finance Act,1994(32 of 1994)]
il Application Date: | 20/02/2012 e
DENTIFICATION OF BUSINESS REQUIRING REGISTRATION
Name of Applicant : | UNICHEM LABORATORIES

" Address of the Applicant : |UNICHEM BHAVAN, PRABHAT ESTATE, JOGESWAR]
WEST.MUMBALMAHARASHTRA,400102

Details of Permanent Account Number(PAN) of the applicant

PAN Status : | Allotted | B T PAN: | AAACUOEE R ————
| Name of the Applicant(as appear- | UNICHEM LABORATORIES LIMITED '%
ing in PAN) :
Constitution Of applicant : | Registered Public Limited Company
Name of Trustee/Proprietor/HUF :
Category of Registrant : | Service Provider, Input Service Distributor

Nature of registration : | Registration of a single premise
Taxable services provided : | Management or business consultant servi
goods by road/goods transport agency se|

ce, Business auxiliary service, Transport of
rvice, Renting of immovable property Ser-

vice
ADDRESS OF PREMISES FOR WHICH REGISTRATION IS SOUGHT
Name Of Premises/Building : | UNICHEM BHAVAN Flat/ Door / Block No : [UNICH
I 2 EM BHAVAN
Road / Street / Lane : | PRABHAT ESTATE, Village /Area/ Lane : |OFF SVROAD |
Block / Taluk / Sub-Division /| JOGESWARI WEST =i ~ Post Office : | JOGESHWARI WEST
Town :
City / District : | MUMBAI State / Union Territory : | MAHARASHTRA
PIN : | 400102 Phone Number-1 ; | 26780643
Phone Number-2 : Fax Number-1 :
Fax Number 2 : Email Address : | shashik-
- ) antb@unichemlabs.com
Commissionerate : | SERVICE TAX-Il MUMBAI Division : | SERVICE TAX DIVI-
SION-IV
Range : | GROUP-III
Premises Code : | SG01030001

|l'.l case of application for Input Service Distributor,furnish address of all the premises to which credit of input ser-
ices is distributed or intended to be distibuted

Name Of Premises/ | UNICHEM LABORATORIES LTD Flat / Door / | 2085, 2086, 2087, 2076, 2077,
Building : Block No: | 2083/4789
Road/ Street/ Lane : |NH-31A Village / Area /| BAGHEYKHOLA
Lane :
Block / Taluk / Sub- | West Pendam i Post Office : | MAJHITAAR
Division / Town :
City / District : | Rangpo State / Union | SIKKIM
Territory :
PIN: | 737138 Phone Number-1| 09647700589
Phone Number-2 : Fax Number-1 : ;
Fax Number-2 : _| Email Address :_ | anupagarwal@unichemlabs.com
Registration Number e
¥ - A._/;’_"__'__
H— —Eiat T Dens ] | MIDC AREA
Name Of Premises/| 99 Flealgc':‘n’;_’ MIpG
Building : O T HATAY
Road / Street/ Lane : | DHATAV Village / Area/ Page 1 of 2
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[in case of application for Input Service Distributor,furnish address of all the premises ta v ——————
; ; A ' mise TPy
vices is distributed or intended to be distibuted P 8 1o which credit of input ser-
:"Bn' e — b_ib%‘.m;m_: S (RSN T I O
ock / Taluk / Sub- Post o: IROHA ———————

____Division/Town : - ] ost Office : | ROHA i
City / District : | RAIGAD " State / Union MAHAR/@HTRAN\*‘%

- POI— o I Territory :

PIN: |402116  Phone Number-1 | 02194263567 - s

"~ Phone Number-2 : =

one Number:2 Fax Number-1 : -
| FaxNumber-2: Email Address : | rane@unichemiabe com——————
Registration Number | AAACU0551BST002 m S mﬁe@ﬂcﬁeﬂ@k
NAME, ADDRESS AND PHONE NUMBER OF PROPRIETOR / P,
WITH DETAILS OF AUTHORIZED SIGNATORIES ARTNER / DIRECTOR/ TRUSTEES ALONG
Adt:::s\: : | Designation : | Director
Phone Number : |- [ Email Address: [ —————

INAME, DESIGNATION AND ADDRESS OF AUTHORIZED SIGNATORIES
Name : | KISHORE BHOW |

‘ Designation : | Others
Address : | UNICHEM BHAVAN , PRABAHT ESTATE , JOGESHWARI WEST . MUMBAT 400103
Phone Number : | 02266888333 Email Address : | shashikantb@unichemiabs.com

Declaration

|, KISHORE BHOW, hereby declare that the information given i i i
' f given in this application form is true,correct and lete
in every respect and that | am authorised to sign on behalf of the Registrant. bl

(a) For new Registration :1 would like to receive the Registration Certificate by mail/by hand/E-MAIL

(b) For amendments to information pertaining to existing Registrant :Date from which amendments are made:

Date : 20/02/2012
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3.2. In these circumstances, the allegation that the
ISD had not registered for distribution of CENVAT

Credit to the appellant is not sustainable.

4, In that view, we hold that the ISD has correctly
distributed the credit to the appellant and the
appellant has rightly availed CENVAT Credit thereof.
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Therefore, we do not find any merit in the impugned

order and the same is set aside.

5. In the result, the appeal is allowed with
consequential relief, if any.

(Dictated and pronounced in the open court)

Sd/-

(ASHOK JINDAL)
MEMBER (JUDICIAL)

Sd/-

(K. ANPAZHAKAN)
MEMBER (TECHNICAL)

Sdd



